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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCH, NEW DELHI

Original Application No. 145 of 2026

IN THE MATTER OF:

Asad Khan Mohammad
...Applicant

Versus

IAR’jr
0 %% \( dia and Ors.
dvocate ‘

LG Utta @/ ...Respondents

RE“PLY/AF FIDAVIT ON BEHALF OF RESPONDENT NO. 9

MOST RESPECTFULLY SHOWETH:

o 1. That the present Reply/Affidavit is being filed on behalf of
W

9&3\

i Respondent No. 9 in compliance with the order dated 09.03.2026
passed by this Hon'ble Tribunal.

PRELIMINARY SUBMISSIONS

2. That at the outset, it is submitted that the allegations made in the
Original Application are denied except those specifically admitted

herein.
3. That the present application qua Respondent No. 9 is misconceived

and liable to be dismissed against the Respondent No. 9 for the

reasons stated hereinbelow.
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4. That the allegations made out in the present O.A are wrong and denied

as the Respondent No. 9 acts diligently and with responsibility as and

when any complaint is made to its office.

Infact the Respondent No. 9 had constituted a Joint inspection
Committee wherein the Additional District Magistrate, Haridwar,
Regional Officer, Uttarakhand Pollution Control Board, Regional
Office, Roorkee and In-Charge Mining Officer/Mining Inspector,
Directorate of Geology and Mining, Haridwar were appointed as
members of the committee and directed them to carry the field
verification and do proper inspection the place. The committee found
that the Respondent No.11 is located at village Dadubans, paragna
joorkee, Tehsil and district Haridwar was granted permission by the
Ihdustrial Development Section 1, Government of Uttarakhand vide
Office Memorandum number 969/7-1/05 Stone Crusher/2017 dated
24.10.2017 for establishment and operation of stone crusher,
screening plant, mobile stone crusher, mobile screening plant, hot mix
plant, ready mix plant on 2.225 hectares of land with the production
capacity of 200 tons per day i.e 20 tons per hour. The permission was
granted for five years under the Uttarakhand stone crusher, screening
plant, mobile stone crusher, mobile screening plant, hot mixed plant
and ready-mix Plant policy 2016. Subsequently, vide Office
Memorandum No.1722/7-A-1/2023-05 Stone Crusher/2017 dated
24.03.2023, the Industrial Development Section 1, Government of

Uttarakhand, renewed the permission for a further 10 years.

It was also found that the Uttarakhand pollution Control Board
had granted Consolidated Consent and Authorization (CCA) to the

W/
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Respondent No. 11 on 30.09.2020 under section 25 of the Water

(Prevention and control of pollution) Act 1974; Section 21 of Air

(Prevention and control pollution) Act 1981 and the Hazardous and

other waste management and transboundary movement rules 2016.

The Consolidated Consent and Authorization has thereafter been

renewed from time to time. The copy of the latest CCA order dated

5% 1%1%21.05.2026 was also provided by the Respondent No.ll1. The
W Sb\l Committee also found that the Respondent No.11 has also been
abiding by most of the Environmental Protection measures in

accordance with the Environment Protection rules 1986 wherein

installation of water sprinkles for suppression of dust pollution,
onstruction of a boundary wall, development of internal paved roads
ithin the premises, arrangement for regular water sprinkling inside
the premises to control dust, development and maintenance of a
Greenbelt around the premises are involved. During periodic
inspections of the industry, it is ensured that these pollution control

measures are being maintained and implemented.

It is also important to mention here that with reference to the
“Environmental guidelines for stone crushing units” issued by the
Central Pollution Control Board, the regional officer informed the
inspection committee that the stone crusher has complied with most
of the provisions of the guidelines and that the remaining provision
will be complied with within the stipulated time as an undertaking

with respect to it has also been given by the Respondent No. 11.

5. In order to check illegal mining activity, the joint team made surprise

inspection of the M/s S.A. Rawat Stone Crusher and found certain

W
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irregularities. During the inspection, the quantity of mined material
like stone mining material available at the stone crusher site was
physically measured. Upon verification it was found that the quantity
of minded material available at the site exceeded the quantity
recorded on the e-Ravenna portal by 3263.0775 metric ton. For the
excess quantity of the minor minerals, a penalty of rupees 9,13,662/-
calculated at four times the applicable royalty, was imposed on M/s
0D N8 S.A. Rawat Stone Crusher, village Dadubans, pargana Roorkee,

Tehsil and district Haridwar in accordance with the applicable rules.

Considering the above irregularities, the Stone Crusher was sealed on

the spot, and its e-Ravanna portal account was suspended

. Nater on, the partner of M/s S.A. Rawat stone crusher, Mr. Sattar

deposited the penalty amount of Rs. 9,13,662/- on 05.02.2026.

4(05)2007 >

o“

OIUttaj@ Thereafter, after verifying the deposited amount the permission was

granted to remove the seal from the stone crusher and reactivate the
E-Ravanna portal on 06.02.2026.

7. With respect to the allegations of illegal mining on the private land of
the applicant, the revenue department reported that the applicant is
recorded to be the tenure holder (bhumidhar) of land mentioned in
Khasra numbers which are mentioned in the present Original
Application of the applicant. It was found that no land belonging to
the applicant could be identified at the site. The land was not found to
be specifically demarcated or enclosed by fencing or any other
physical boundary. At certain places within the area, mining activity
by unknown person was found to have taken place. As per the
Revenue department report the site of Respondent 11 i.e M/s S.A.

Rawat Stone Crusher-is situated at an approximate distance of 4

N
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kilometers from the land of the applicant. The Report of the Joint
Inspection Committee has been annexed herewith as ANNEXURE

R-1 at pages /H to 34

PARAWISE REPLY:

8. That the contents of Para No.1 and 2 of the original application are

matter of facts and do not require any reply.

g
g’s W ’1\\&‘% That the contents of Para No. 3 of the present original application are

51"“

M

the matter of facts and do not require any reply.

10.That the contents of Para No. 4 of the present application are about

the issues raised by the applicant indicating the violation of rules and
guidelines as per different laws. The reply with respect to the above
issues have been given above and are not again mentioned for the sake
of brevity.

11.That the content of the Para No. 5 is a matter of fact and does not need

any reply.
12.That the contents of Para 6(i) are matter of fact and as such does not

require any reply. But indeed, the stone crushing units are potential
source of dust and noise pollution, howe\}er, provisions for
appropriate dust containment cum suppression systems are there,
which are mandatory to be installed by the crushing units to minimize
the dust pollution and noise levels.

13.That the contents of Para 6(ii) are matter of record and do not require
any reply. However, it is pertinent to mention that the stone crusher
units are required to obtain necessary permission from the State
Government under the then p'revailing policy that is Uttarakhand
stone crusher, screening plant, mobile stone crusher, mobile screening

plant, hot mix plant, ready mix plant Anugya Niti 2016. The copy of

W/
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the permission accorded to the Respondent No. 11 dated 24.10.2017
and the renewed permission 24.03.2023 has been annexed here with
us Annexure R-2 at pages 35 to 38 .

14.That the contents of Para 6(iii) are matter of record and do not require
any reply. However, generally the inspection of the stone crusher is
done by the concern regulatory authority from time to time and in case

‘;((' r)&\t is found that there is noncompliance of the rules and guidelines
gl"\,3 | 5\5\— provided to be followed by the stone crusher, the necessary action is

taken in accordance with law.

__15.That the contents of Para 6(iv), (v), (vi) are matter of record and are

R\

\ related to the Consolidated Consent Authorization (CCA) which is
ssued by Uttarakhand Pollution Control Board to the Respondent

o.11 from time to time. Therefore, the reply of Uttarakhand

N
w:\"
Pollution Control Board i.e Respondent No. 5 and 6 may be

—te e =

considered.

16.That the contents of Para 6(vii) (viii) (ix) and (x) are concerned with
the illegal mining activities by the Respondent No. 11. It is pertinent
to mention here that whenever there are any illegal mining activities
the concerned department take action time to time. During the
surprise inspection of the Respondent No. 11 i.e M/s S.A. Rawat
Stone Crusher on 03.02.2026, the joint team of Revenue Department
and Mining Department recorded excess mine materials in the
premises with respect to the quantity recorded on online e- Ravanna
portal. Subsequently, following the irregularity, stone crusher was
sealed and penalty was imposed against the Respondent No. 11. The
copy of action taken by the district administration in this regard has

been annexed herewith as ANNEXURE R-3 at pages 39 to 44 .

v/
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17.That the contents of Para 6(xi) (xii) (xiii) are matter of fact. However

it is apparently clear that Anugya(permission) for operation of a stone

crushing unit is accorded to produce capacity of 20 metric ton per

hour or 200 Matric ton/day only for raw material obtained from

legitimate source and any usage of illegal mined material may attract

g{(’ ' violation of Anugya conditions. In the present case also when the
o™ \ 3\\\ 1“1 irregularities of excess mined material were found, the district
administration had taken a strict action against the Respondent 11 by

sealing the stone crusher and imposing a heavy penalty against it.

reply.

20.That the contents of Para 8 are matter of record and do not require any

reply.

REPLY ON THE BASIS OF THE GROUNDS RAISED BY THE
APPLICANT:

1. That the contents in Ground (A) are matter of fact and do not require
any reply. However, if there is any violation of any rules, guidelines
issued or of any law then the district administration time to time take
action against the violator.

2. That with respect to the Ground (B) it is stated that the maximum
mandatory safeguards which are to be installed for the containment of
pollution have been installed and the stone crusher has complied with

most of the provisions of the guidelines and for the remaining

W/
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provisions, a undertaking has been given to comply with within the
stipulated time.
3. That regarding to the Ground (C) it is informed thau ....en the joint
inspection of the site was done it was found that there was installation
of water sprinkles for suppression of dust pollution, construction of a
boundary wall, development of internal paved roads within the
premises, arrangement for regular water sprinkling inside the
premises to control dust, development and maintenance of a
Greenbelt around the premises could be seen.
. That with respect to the Ground (D) Respondent No. 11 has been
granted permission to mine the land 20 MT/H or 200 MT/Day. When
he inspection was done, the excess of mined material was found at

the site. Therefore, the District Administration had immediately took

action of sealing the stone Crusher and imposed a heavy penalty of

Rs. 9,13,662/- on 05.02.2026.

5. That with respect to the Ground (E) it is humbly informed that in the
surprised joint inspection it was found that no land belonging to the
applicant could be identified at the site. The land was not found to be
specifically demarcated or enclosed by fencing or any other physical
boundary. At certain places within the area, mining activity by
unknown person was found to have taken place. As per the Revenue
department report the site of respondent 11 i.e M/s S.A. Rawat Stone
Crusher is situated at an approximate distance of 4 kilometers from
the land of the applicant shown in khasra Nos. as mentioned in the
present Original Application.

6. That with regard to the Ground (F) and (G) raised by the Applicant it

is stated that during inspection when it was evaluated that the mined

W
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material is in excess to the disclosca material, the heavy penalty is
imposed by the District administration.

7. That the concerns like this as raised by the Applicant in Ground (H)
and (1) are efficiently handled by Police Department. The machinery
of Police department and the office of Respondent No. 9 work hand
in hand and tackle such threats seriously in such cases. In the present

gi"{{(’\’ .ﬁﬁ) case the SSP, Haridwar would take necessary steps to ensure the
\Y b \ safety of the Applicant as has been directed by the Hon’ble Tribunal.

8. That regarding the Ground (J) raised by the Applicant, it is informed

that the District Administration and office of Respondent No. 9 take

) also the Respondent No. 9 had constituted joint inspection committee

so that environment concerns may be addressed properly and action
shall be taken accordingly.

9. That regarding the Ground (K) and (L) it is stated that the although
the Stone Crusher unit may impose threat to air quality, water
resources etc. still if such industry is run in accordance with
environmental policies and abiding by the different laws then risk, if
any, can be mitigated.

10.That the contents of the Ground (M) are matter of fact and therefore

does require any reply.

PRAYER

In view of the facts and circumstances stated hereinabove, it is most
respectfully prayed that this Hon'ble Tribunal may be pleased to:

a. Take the present Reply/Affidavit on record;

b. Dismiss the Original Application/Appeal as being devoid of merit;

\y/
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c. Pass such other order(s) as this Hon'ble Tribunal may deem fit and proper
in the facts and circumstances of the case.

W

DEPONENT

VERJFICATION
b {&W{“

‘ 3\\1\,‘District Magistrate, Haridwar, Uttarakhand, the Deponent above named,
do hereby verify that the contents of the above Reply/Affidavit are true and
correct to my knowledge and belief and nothing material has been concealed
therefrom.

or*

W

~
Eal

July 2026.

W/

DEPONENT

TFFRE o'
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Annexure No. 1

. M0 "\"'-Gﬁ-a- &1 7o HdgH Ti0-145 / 2026 Asad Khan Mohammad Versus Union of India
& Ors. W URd ww RAis 09032008 & sruret # Rreaiar, eRer gra o3
0497 /W1 HEUS-2026 [ 27.04.2026 g1 Prfafaq sfvwiRal & wga @ia

&g PR fsan -

i. 99 Rrafemd, wRgr

il &40 yReR, IeRave gquv friaw @, &t wtE, SeA |
iii. %0 @M 3RER /@ e, e 1d whied fm, e

2. foemfer, eRer gr aRa sl & srpurer ¥ Rvad &3 @ ©@F #wIR- 40 THL
MO0 W HIR, -G, TOT-599, qedld (@ fel-gRgR &1 fragn e
26052026 & 5T | P 3w Suftaa sftveRal /sffe) @ sulufy dem=
2| (Hermie—01) |
. H0 THT. YA Y DR, TH-TGaN, WHI-699), Tedid @ Rre-zRegr = shelfirs
RBE JM-1, ITREYS A & B 19 Fo-969 / VII-1 /05— BIR /2017
feA1® 24.102017 G UM-QTGEE, WHI-Hed, dedia (@ Rid-gRgR @ &
Gei- 222500 A0 Y} # 200 A yfRRT g 20 e WA el el @1 wWH BIR
wie, g e wie, Wefw @i agsn A, 2016 & amwfa 05 ad A @l & fog
g ffa @) ™ 31 (Eeree—02) | AeMfE Rem I—1, SaRKAve WA @
ST W0-1722/ VII-A-1 /202305 W IR /2017 f3AT® 24032023 g1 et
IS BT 10 74 A AW 2 TG A IR TS A T | (FrEE—03) |

. SaRIEUS §5UY e 418 gR1 Ho (AL Ed W BIR, TH-IIGEN, RIEI-69d),
dedId 0d fren-gRer &1 wiet (rgyw Frarwr va i) s, 1974 @ ami-25, arg
(reEm frarer gd Ao sffem, 1981 gR-21 @ UREEeTE U@ IR s
(W vd WOR 9RETeH) 2016 (A1 W) @ ammia RAe 30002020
Consolidated Consent & Authorization (CCA) frafa @ Tt | Consolidated Consent &
Authorization (CCA) & 3R THI-U70 W TG 6 | w1 R & ffg
TATA CCA W TS 21052026 P B T B | (Hera—04) |

. TE 30 THU A9d W HR, TH-3q@H, WHI-69a), dedld W fra-gRegR g™
gafaRvr (ERew) Fram-1986 (a1 E9fE) @& sta wafewla Al g - o wfi
fgall R et foseE & Tarl & awn, INgae & FE, oReR § @ weE
& agawn, g ufeedt &1 e, R & g9 Faam 8 oo e A agen H
TH 8| TR-T R IA & FRew § Ia et @ gifaaa A o

. B LECR for=or @ ng’F{ HIRI B?_l uIEd] “Environmental Guidelines for Stone

Crushing Units” & a4 A &30 JO@R gR1 I@Td &A1 T4 {6 € BN g
TSR @ IR WIauEl & U fBa1 741 & dn A9 yEuEl & weg w9 d

-

ST famn s 2 |
W Page 10f 3
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F4 @ & e A @ 8 R 03022026 F1 e R 7 e 1@ @i F,
#RER NI YT w9 @ wam fo U WA WA DI, IM-IGAE, TA-FIHL,
Tee Ud Rici-gRgr @1 altaa Fdevr Rear | Prllemr & o w1 TR § 7
W afe @ i ) Ew @ m twy § ged @R W 4 e R 39 30
@t F AL -1 U § o U @fia @) 9 B W0 32630775 € JU
af JF T T AR ® Re A T SY G ® A gE TE R BIR,
TH-TEEN, RTTI-wead), T @ Rre-gRgr @ fiwg FaaaR e &1 R
T A R A 913662/ F1 ievE IR A T I sfafdd $ e fo
T @ ©F R T AR R A R gY -39 Wed g w9 A Fafa W
feam ran |

R T, WG T IR, TH-TEE, RA-5sd, dede 04 Rren-gRer @ a
N TR g R sefeve oY 913662/~ RAAIG 05022026 H T A |
TR T YR B RS 06022026 B Al o A @ §-3aA Wl ], A

@) gAfs wem & T | (Here—05) |
0 [T @ ©RF IR, AH-SGEY, W-Sgd, dedrd (@ fron-gRer gr1 7@
Tal- 2026 D RAE 25052026 B AR A §-va=n A B AR Pl o @
wfw veet 9 99 @fra wa fean -

] B & T U@ g T Ueel wid
0
I

Shn Bhagirathi Enterprises, Near ] P Palaza, Kotra Santur, Dehradun
Kargi Road, Dehradun
Kailash River Bed Minerals LLP. Govind Nagar, | Suman Nagar, Haridwar
Sahastradhara Road, Dehradun

ta

3. M/S Uniyal Traders, Dhalwala, Rishikesh Rishikcsh

4. Vardaan Enterprises, Miyawala Harwala, Fetehpur Danda, Rishikesh
Dehradun

5. M/S Kallu Singh Contractor, Bhikkampur Bhikkampur Jectpur
Jeetpur, Laksar, Haridwar Laksar Handwar

6. Kailash River Bed Minerals LLP, Govind Nagar, | Lalwala, Haridwar
Sahastradhara Road, Dehradun
T Kailash River Bed Minerals LLP, Govind Nagar, | Lam Grunt, Handwar
Sahastradhara Road, Dehradun
8. Maruti Nandan Sah, C/o GMVN 74/1 Rajpur Mazri Grunt, Dehradun

Road Dun
9. Siddhi Vinayak Enterprises, Rawali Mahdood Anncki Hetampur,
Haridwar Haridwar

10. | Kailash River Bed Minerals LLP, Govind Nagar, | Aurangabad, Handwar
Sahastradhara Road, Dchradun y
I1. [ Kailash River Bed Mincrals LLP, Govind Nagar, | Jawalapur, Handwar
Sahastradhara Road, Dchradun
12. | Dev Enterpnriscs. Roshnabad Haridwar Salempur, Handwar
13. | Kailash River Bed Minerals LLP, Govind Nagar, | Dadubas, Haridwar
Sahastradhara Road, Dechradun
14, | Kailash River Bed Minerals LLP, Govind Nagar, | Dumet, Vikasnagar,
Sahastradhara Road, Dehradun Dehradun

——Tz Page 2 of 3

-



155

10. ) 3R WA AR g I PR 4 A ody T @ T T T e g
AT R T 5 aee @ Aeee @ AW Tm-aregE ae § it @ -3 3
@ A0~ 2,/12 80 0051020, 2,/15 80 1.154080, 3/2 8 0236020, 4,/6 B0 0943020,
5,/13 80 082020, 1,3 Q0 0.205080, 1,3 &0 0410080 Fei- 07 R A 2081020
4ft TR Tl wfeR @R @ w4 ik 21 A SRR T AEE @ AW 3
wE R S T8 T ok A @t ) Rt &1 9§ avas it A Rl g ol
T | 3% &7 ¥ BB W R yEa Al GRI G R A 9 | e
%) AR AT S T 5 Ao (U Tad A S, TA-IGA, RS,
Tedid T Rrer-eRer % A avg @m Aee A @ awtE g0 o feodlo 21

(RFerT-06)

|

aETER wYE e sren sEciEm AR uwd 8|

(Wl = 7
)

3 (e TR)
WP, i 1@ afied rored 9y Frflera, o e,
frr, eRER o T famm
W&ﬁ (srom‘ﬁ.'ﬁ;z}.
frer @ s, eRegr i e,

IERIAVS Weuvl fam ais, W |
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Dadubas, Uttarakhand, India
2w7c+cjc, Dadubas, Uttarakhand 247661, India
Lat 30.011764° Long 77.920963°
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Photo: Boundary wall and Green belt development. Date: 26.05.2026
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Dadubas, Uttarakhand, India
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Dadubas, Uttarakhand, India
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Photo: Green belt and covered shed ov shing units. Date: 2
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Photo: Covered shed over crushing
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—_— I " HEAD OFFICE
— W I_l FE Uttarakhand Pollution Control Board
=2 & :
q\!’, Qld Lifestyle For “Gaura Devi Paryavaran Bhawan”
UKPCB 46B, IT Park, Sahastradhara Road, Dehra Dun
E-mail : msukpcb@yahoo.com, Phone No.-0135-2607092
File No. UKPCB/HO/Con/S-767 Consent No. - 4829
To,

M/s S A Rawat Stone Crusher,
Dadubans, Roorkee, Distt. Haridwar.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water
(Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention
& Control of Pollution) Act, 1981” and Authorization under “Rule-6(2)” of the “Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 notified under
“Environment (Protection) Act, 1986 as applicable (to be referred hereinafter as Water Act, Air
Act and HW Rules respectively).

CAF ID - 5751 Application no.- 3971613
CCA (Renewal) Date :- 28.03.2026

CCA is hereby granted to M/s S A Rawat Stone Crusher, Dadubans, Roorkee, Distt. Haridwar
subject to the provisions of the Water Act, Air Act and Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and the orders that may be made
further and subject to following terms and conditions :-

1. This CCA is granted for the period upto 31.03.2027 and valid for manufacturing of
following products with Capital Investment/Net Assets Values ¥ 220.0 Lacs :-

S. Last CCA Present CCA (Renewal)
No. Product Quantity Product Quantity
(Per Month) (Per Month)
1 | Stone grit & dust 5000 MT | Stone grit & dust 5000 MT

2. Specific Conditions under Water Act :-
(i) The daily quantity of effluent discharge (KLD) :-

Last CCA Present CCA (Renewal)
Trade Effluent Nil Nil
Sewage 0.5 0.5

(i) Trade Effluent Treatment and Disposal :- Nil

(iv) Sewage Treatment and Disposal:- The applicant shall provide comprehensive Septic
tank/soak pit as is required with reference to influent quantity and quality.

3. Conditions under Air Act :-
(i) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :-
S. Stack Stack | Type Fuel Emission Emission
No | attached with | height of Quantity Control standards not to
(Mt) Fuel Equipment exceed
1 | DG Set 5 Diesel 90 Ltr Acoustic As per norms
400 KVAx 1 Enclosure & | under E(P) rules
Stack.

e ——————————————————————
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2 | DG Set 2 Diesel 20 Ltr Acoustic As per norms
40 KVAx 1 Enclosure & | under E(P) rules
Stack.

In case of stoppage of functioning of air pollution control equipment, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in
this regard to be dispatched immediately.

(i1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic
enclosure as is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which
are as follows :-

Standards | Industrial Area |(Commercial Area | Residential Area | Silence Zone
for Noise | Day Night Day Night Day Night Day | Night
level in | time time time time time time time time
db(A) Leq 75 70 65 55 55 45 50 40

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

4. Conditions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 :-

(i) The Factory Manager of M/s S A Rawat Stone Crusher, Dadubans, Roorkee is
hereby granted an authorization to operate a facility for collection and storage of
Hazardous wastes.

(i) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes :-

S. Category Quantity of Waste for which Mode of
No.| (Schedule-I & Schedule-II) | authorization is being issued (MTA) | Disposal
1 | ScheduleI-5.1 0.010 Recyclable

(iii) The authorization shall be in force for the period upto 31.03.2027.

(iv) The authorization is subject to the conditions stated below and such conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act,
1986.

Terms and conditions of authorization :-

(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

(i1) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(ii1) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these
rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the

MOoEF&CC or CPCB/SPCB from time to time.

5. This CCA is valid for the manufacturing of product as mentioned in serial no. 1 of this CCA
order by Crushing and screening of RBM only.

6. Compulsory documents to be submitted by the Industry/Unit :-
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
Third Party Audit Report.
(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area.
$
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7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

8. Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.

9. The Unit shall comply the “Approved Fuels” policy in the entire state of Uttarakhand and

use the fuel as per the list of Approved Fuels listed in the order issued by the Board vide its
letter no. UEPPCB/HO/Gen-183-426/2020/171-331 dated 17.07.2020.
10. Unit has to comply with the Specific & General conditions which are as follows :-

Specific Conditions:

1.

10.
11.

12.
13.
14.
15.
16.

17.

18.

19.
20.

21.

The Consent to Operate will attract execution of Board’s Order dated 02.12.2022
subject to directions of Hon’ble High Court in this regard in the PIL 93/2022 as
issued from time to time.

Unit shall ensure 100% compliance of the conditions of CPCB Guidelines, 2023 for
Stone Crusher.

The Unit shall strictly comply with the provisions of Water Act, Air & E(P) Act and
Rules/Notifications made thereunder.

This CCA valid for crushing of raw material (River Bed Materials) obtained from
legitimate sources only.

The industry shall take adequate measures to control of noise from its own source so as
to comply with the standards as may be applicable.

The unit shall not increase the production capacity as given in this CCA without prior
Consent of the Board.

The industry shall strictly adhere with the specific and general conditions issued with
CCA order. Any violation of stipulated conditions may attract legal action under the
provisions of Water Act, Air Act and Environment (Protection) Act and Rules made
thereunder.

The unit shall ensure all measures for pollution control as specified under the
Environment (Protection) Act, 1986 and Rules made there under. Unit shall comply
with the standards stipulated for stone crushing Units under the Environment
(Protection) Rules, 1986 as amended time to time, so that ambient air quality not exceed
prescribed limit at any time.

Unit shall provide wind breaking wall along the periphery of the premises.

Unit shall construct metallic road within premises.

Unit shall provide dust suppression/ containment system on all dust emitting sources
/equipment.

Unit shall do regular wetting of the ground within premises.

Stone crusher shall be established inside the covered shed.

The unit shall provide green belt along the periphery.

Ducting system with ID fan to be provided for suction of dust and to be scrubbed with
water. The water from scrubbing will be channelizing to settling tank. The water will be
re-used for scrubbing.

The industry shall take adequate measures to control of noise from its own source so as
to comply with the standards as may be applicable.

The Stone Crushing units/Screening Plants/Pulverisers shall strictly follow the
provisions of the Uttarakhand Stone Crusher, Screening Plant, Mobile Stone
Crusher, Mobile Screening Plant, Pulviser Plants Hot Mix Plant, Ready mix Plant
Anugya Policy, 2021 promulgated by the State Government and shall obtained
necessary permission from the competent authority with in stipulated time specified in
Anugya policy-2021, as amended time to time.

The industry shall ensure all safety measures and shall undertake periodical
assessment by the competent authority.

The unit shall not operate during night hours as defined under Noise Rules-2000.

Unit shall comply with Directions/Orders/Guidelines issued by Hon’ble
Courts/Tribunal and/or Competent Authority from time to time in reference to
Stone Crusher.

The applicant shall strictly avoid the usage of single use plastics in the premises as
per the list of banned single use plastics mentioned in the notification of

$
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MoEF&CC, Government of India dated 12.08.2021 and notification of
Uttarakhand Government issued vide letter no. 84/XXVIII-1-20-13(I1)/2001 dated
16.02.2021.

The unit shall strictly adhere to provisions of Water Act, Air Act & E(P) Act and
Rules/Notification made thereunder.

General Conditions:-

1.

10.

11.

12.

13.

14.

15.

16.

17.

The applicant shall get analyze the samples of effluent/emission/hazardous wastes at
least once in a three month from the laboratory recognized by the MoEF and shall
report to the UKPCB.

The applicant shall however, not without the prior consent of the Board bring into use
any new or altered outlet for the discharge of effluent or gases emission or sewage
waste from the unit.

The applicant shall strictly comply with conditions of this CCA and submit compliance
report of stipulated conditions within 30 days of receipt of this CCA. If, at any point of
time, it is found that the industry is not complying with stipulated conditions or any
further direction/instruction issued by the Board, legal action shall be initiated against
the applicant.

The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains etc.
must be leak-proof.

The industry shall provide uninterrupted entry to Pollution Control equipment for
smooth sampling/monitoring of efficiency of pollution control measures.

The industry shall provide “Inspection Book™ at the time of inspection to the Board’s
officials.

Whenever due to any accident or other unforeseen act or event, such emission occurs or
is apprehended to occur in excess of standards laid down, such information shall be
reported to the Board’s offices and all other concerned offices. In case of failure of
pollution control equipment, the production process connected to it shall be stopped
with immediate effect.

The industry shall operate in a manner so that all emissions be emitted through
designated chimney/stack only.

In case of any damage to the agriculture productivity, human habitation etc. by the
operation of industry, it shall be imperative to stop production in the industry with
immediate effect and such information shall be reported to Board’s offices. The
industry shall be liable to pay compensation also in such cases as decided by the
Competent Authority.

The applicant shall apply before the 60 days of expiry of CCA or any change in
production types/ production capacity/manufacturing process/capacity enhancement etc.
or any change in effluent discharge point or emission point.

The Board reserves the right to revoke/add/modify any stipulated condition issued
along with CCA, as may be necessary.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the
hazardous waste without obtaining prior permission of the Board.

Any unauthorized change in personnel, equipment as working condition as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

It is the duty of the authorized person to take prior permission of the Board to close
down the facility.

The authorization is valid for temporary storage of Hazardous Waste within premises
only.

The authorized agency shall ensure that on-line data with regard to quantity and nature
of hazardous chemicals being used in the plant as well as air emission and waste
generated within premises is displayed on Display Board of size 6x4 feet outside the
main factory gate within premises.

It is duty of the authorized person to take prior permission of this Board to close and
cleanup the facility for treatment, storage and disposal of hazardous waste.
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UKI'CB
Befqrc the hazardous waste is stored or dumped in the facility, applicant must conduct a
detailed physical and chemical analysis of hazardous waste sample and repont to the
Board.
The storage arca should be fenced properly and Sign/Notice Board indicating ‘Danger’
and *Hazardous’ shall be displayed at appropriate position both in Hindi and English.
The industry shall store used oil/spent oil waste in sealed drums placed on impervious

floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.

[n case of any transportation of hazardous waste, the details in Form-10 of the
Hazardous & Other Wastes Rules, 2016 shall be submitted 1o the Board

Digitally signed by

PARAG MADHUKAR DHAKATE

Date: 21-05-2026 13:35:28

(Dr. Parag Madhukar Dhakate)
Member Secretary

Regional Officer, Uttarakhand Pollution Control Board, Roorkee, Distt.
Haridwar is directed to ensure that the unit strictly complies with all parameters
prescribed by Guidelines of the Central Pollution Control Board (CPCB) for
Stone Crusher within six (06) months. If any violation or non-compliance

observed the same shall be immediately reported to the Head Office for further
necessary action.

Member Secretary
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